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An Bml Member: In English also. 
Mr. Sp*ak«r: Yea. 

Or. K. L. Shrtoall: (t) No, Sir.
(b) Does not arise.
(c) The Commission is expected to 

submit its report by October, 10S7.
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An Hon. Member: In English also.

Mr. Speaker; Yes.

Shri Datar: (a) The Delhi State
Advisory Committee has considered 
this matter recently and made certain 
suggestions.

(b) It is proposed to grant relief in 
the form of loans for rehabilitation in 
business or small scale industry, 
reasonable facilities for employment, 
and educational stipends for the 
dependents of political sufferers.

Cc) Delhi Administration have been 
asked to work out the details and giv» 
effect to these proposals as early as 
possible.
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Shri Q m y: What J« the definition 

of political sufferers?

Shri V atu : Political sufferer is one 
who took part in the movement for the 
freedom ot the country.

Dr. Sam 8abhag Singh: The hem. 
Minister has said that-Government are 
considering all aspects of the matter 
relating to political sufferers. May I 
know whether they are contemplating 
to give relief to the dependents of such 
sufferers who will die in the toean- 
time?

Mr. Speaker: And who have already 
died?

Shri Datar: Government are con
sidering to what extent it is possible 
under the law to grant relief to the 
desendents of the sufferers. So far as 
political sufferers themselves are con
cerned, the matter is easy. Bui there 
are certain constitutional questions 
which have to be considered.

Shri Goray: Does this definition
include those people who had taken 
part in the struggle in Goa?

Shri Raghunath singh: Sure.
Shri Datar: That is a different ques

tion, but that case also will be con
sidered.

Shri Taagamani: May I know
whether this scheme for political 
sufferers, which is being adopted in 
Delhi, is being communicated to the 
State Governments also for adoption?

Shri Datar: So far as the other
States are concerned, it is entirely for 
them to take such action as they con
sider proper. Delhi is a Territory and, 
therefore, we are directly seized ot 
this question

Shri Rang*: May I know whether 
G overnm ent are taking into considera
tion the inadvisability of granting any 
such relief or assistance to those people 
who have already got good enough 
property or who are placed in good 
enough jobs?

Shri Datar: The hon. Member’s sug
gestion is perfectly right Now we are 
giving grants to those political

sufferers who are in indigent d n aa*  
stances.

Shri B. K. Galkwad: May I know
whether the persons who have flutter
ed in the movement to t  the removal 
of untouchability will be included in 
the category of political suffer*!*?

Shri Datar: That is not a movement 
for the attainment of freedom.

Shri Radha Raman: Is it a fact that: 
various States in India have taken good 
care of their political sufferers, where
as in Delhi there is no such scheme 
so far? If so, will the Central Gov- 
emment look into it and bring it In 
line with the position obtaining in the 
adjoining States?

Shri Datar: There are some States 
that have made provision for grant of 
land or some assistance to political 
sufferers. So far as the Delhi Adminis
tration is concerned, Government are 
considering to what extent they ■ho»ilii 
be helped. That was the reason why 
I pointed out that loans and other 
facilities were being given to them.

Shri R. Ramanathan Chettiar: May
I know whether there is a proposal 
before the Central Government to 
have a uniform policy in order to 
extend it to other States? <

Shri Datar: It may not be neceasary
for us to have a uniform policy.
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Will the Minister of Education ttd  
Scientific Research, be pleased to state

the progress made so far regarding




